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Judgement

Vipin Sanghi, CJ

1) The petitioner has preferred the present writ petition to seek the following
reliefs :

“i) Issue a writ, order or direction in the nature of mandamus commanding the
respondent to consider and promote the petitioner from the post of Assistant
Engineer to the post of Executive Engineer with effect from 2013 with all
consequential benefits.

ii) Issue a writ, order or direction in the nature of certiorari quashing the order
dated 15.04.2021 issued by the respondent (Contained as Annexure 1 to this
writ petition) and the respondent may also be directed to reconsider the matter
of the petitioner for promotion to the post of Executive Engineer from the post of
Assistant Engineer.

iii) Issue a writ, order or direction in the nature of certiorari quashing the order
dated 07.01.2020 issued by the respondent (Contained as Annexure No. 2 to this
petition) by which the petitioner has been reverted back to the post of Assistant
Engineer.
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iv) Issue a writ, order or direction in the nature of mandamus declaring the
government order dated 11.05.2005, bearing no. 1160(XXX)(2)/2005,
(Contained as Annexure no. 3 to this petition) as ultra vires to the Constitution
and the same may kindly be quashed by a writ of certiorari.

v) Issue a writ, order or direction in the nature of mandamus, commanding the
respondent to provide the benefit of Assured Career Progression (ACP) as per
Scheme of ACP.

2) The petitioner is a public servant. The reliefs sought by the petitioner can be
considered and granted by the Uttarakhand Public Services Tribunal. Since the
petitioner has an alternative efficacious remedy, we are not inclined to entertain
this writ petition.

3) The writ petition is, accordingly, dismissed with liberty to the petitioner to
approach the Uttarakhand Public Services Tribunal.

Stay Application (IA No. 01 of 2022) also stands disposed of.
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